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IN THE CENTRAL ADi^lINISTRATIVE TRIBUNAL
PRINCIPAL BENCH: NEU DELHI

OA NO, 1442/90

3HRI FAQUIR CHAND SHARMA

UNION OF INDIA

SHRI R.L. SETHI

3HRI P.H. RAnCHAt^DANI

DATE OF DECI3IDN;10.8.1990.

-APPLICANT

VERSUS

RESPONDENTS

ADVOCATE FOR THE APPLICANT

ADVOCATE FDR THE RESPONDENTS

CORAM: THE HON'BLE m, P.K. KARTHA, VICE-CHAIRPIAN
THE HON*BLE MR. D,K. CHAKRAVORTY, nEMBER (a)

3UDG£RENT(DRAL)

(Delivered by Hon^blo Shri D.K» Chakravorty, Member (A) )
bJe have heard the learned counsel of both the parties.

The prayer containod in the application is that the respondents

^ be directed to dispose of the Revision Petition filed by the
applicant under Rule 29 a of the CCS (CCA) Rules, 1965 or

altarnativaly they be directed to set aside the appellate

and penalty order and reimburse short payment uith interest.

from the date of uithholding till the date of payment.

2. Tho iearned counsel,. 5hti p.H. Ramohandanl.app.aring
, for th» r.spond.nts stat.s, on instructions, that th. applicant

had filed a Revision petition and the aa™ is still pending
=onsid.ration. in vlau of this consider it appropriate
to dispose of the present application uplth the direction
to the respondents to consider the Revision Petition filed

the pp.,cant on the merits and pass final orders, thereon
.xp.d.ousl, as pcssihle. in no event not later on 30th

n; ' -at the Re.i.ienu or.ty Should pass aspeaking order on the petition filed
the applicant including apersonal hearing, i. ..ed fl^



•^,.r

l/'l

: 2 :

The application is disposed of accordingly. The

parties will bear their oun costs, A copy of this
\

order be given to the counsel of both the parties.

(D,K* Chakra\forty)
n8mbffir(A)

A

(P.K. Kartha)
Vice-Chairman


